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CERRRAL JDMINISTRATIUE TRISUNAL HYDIRABAD ETNAH

i 3
CRIGINAL [19PLICATION WO, \2SF  ar 1997, |

| "
-l VAaramena ST

{Ag;licaﬂts(s{

e G228 Rl Maagol oy

= , ‘!
________ iggif?Cx!ﬁbﬁzdgf L 2 gt

| - I
Olication has been submitted to the Tribupal p&

f
(
| {Q?O i
5hri___ééf;_-:fséﬁéff_;if:ﬁ:;__;-is_:_f;_Aduocatefgagty%ﬁl

i
and the same has heen Scrutinised with raferdgnce

FETes? Under Section 19 of the Administrative Tribunal',
Act: 198%

Hi
to the p%ints mentioned in the check list in the light''of

the provisicns in the administrative Tribunal (procedurg)
Rules 198%. | i

[
The anlicatiDn is in ord.r and may be listed far
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12.

13.
14,
15,

17.

18.

194

20,

—— 7 e

Havs lsgllblm copies of the annaxur. fulh attested g#§>
bisn 7iled, _ e

" Has +*he applicant axhaus:ed all available remidiss, “ﬁ?}

Has the Tndex of nocuncnts J2zn Pilerd and Pagination “5&\
cone Properly, - . o

Has tﬁ& declarztion 3 9 reguia=zd by itzm Hg, 7 of 525
firm. I been madea , A

Have required number of enuelaps (Pile sixe). bearlnghé{)
full adresses of the respandents bemn filed, -

(a) Uhethcr the raliz¢ sought for, arise out of \gﬁ
single ga sz of action.

(6) Whether any_ interim relie cf is :rayma for, tf
oo T e -—‘_—-7
Cc) In fase an MA for cononation 3f delay in F1lnd

;;,*t SUpported by an a?flUgUlt of the aoﬁllcant

Urether tnls causz he heared by 'sincle Dench.\awt7

Any Dther paints,

Result af ths Serutiny with initial of ths\ecTﬁtiny' ()Q:

Sectisn SPeicer,

Reputy Régiétrar.

Rzgisirar,
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l Tairy No. 2D 3 4
RBJOftflﬂ the Serutiny of Apnlicsti.n. o i
Presented Hy éf(éo_cg“( % Dats of Dresent;ation.
o | -/ 2989
"emligant ($) . UQ:’\*___W’*\S& ‘ -0
. N
Rewpundant((s ) é;>ﬂ2[72 $ Cfa:, ._j?c;- ALY _
‘ ’. 7 T _
Baturz of [grizncance ' ' :
. . l . ' . ) . ' - ) ;:
No. oP'Ap&liaanta . _j Mo, of RESDondentR;...é?...
l( ST CL;SSIFTCATE“-E v
SU_bjECt.-,/..._;....g.‘..ND ‘ Wnoartment..-.. oooo-(-‘ 3&-?.@
' ' L ‘ ' i
Te Is'thb'ahplicatian in the propsr form,
(three coplete sets in paper books Porm z l-: .
in Wuo cmmpllatlons).
2. UhetWer name description and sddressd of-all the :2)
partﬂed bean furnishad in the cause title, :
i, (a) was the aDDllCatan boen .!lly signsd and Varlflad. \4:>
(b)Has the copies been duly signed. - *‘{;) ,
(c) Haue sufPficiant numizr of copies. of tha appllcatlon w@x
@e n filed, s
4. Uhet$er all the necsssary parties ar=z impl?aded: 2;\
\ De  Whns Lher cngl sh translation DF documents in a lanﬂuagd Y

s uthrf than English ar Hindi bezn filed.

6. Is the applicatizn on  time, (See Section 21);“*ZT

7« Has the Va kalatnama/%mma af Apa ance/ﬂuthorisatioh“&>
buei filed, .

B. It §he application maintainability.

(u{s 2, 14, 13, or U/R. 8 £te.,) {7 ;

9 Is %he‘application accampained IP0/00, for Rs,50/=

i
103, Haslthe impugnsd orde:s oriqinal, duly attasted lagltaDIQR)
capy been fPiled, _ .
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IN THE CENTRA'L ADMINISTRATIVE TRIBUNAL: AT HYDERABAD
(Apphcanon filed under Section 19 of the Administrative Tribunal Act, 1985)

O.ANo. 254 of 1997
Between
Madishetty Vanamima, Applicant o
Tt S
1. The Divisional Manager, _

South Centraf ay, &ﬁ '“MLW AY
Railway Nilay ,. $ |
Sccunderabad.|& othes . L. Respondents @,;:&Ja |

£ 3“*
THE INDEX OF MATERIAL PAPERS "
g (reecs!
S.No. De.'.lcripﬁon ANNEXURE P.No. .
1. Original Appllcation 1.5
2. Succession Certficate dt.3-7-97 1 : 6- 7
3.  Legal Notice dt.22-02-94 o 8
4. Acknowledgement Representation m 9-11
to Respondents

For the use of Tribunals Office: : :
.7

Date of filing: |£} 4 ;'\’_/’

Signature of Registrar.
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INTHEC ADMINISTRATIVE TRIBUNAL: AT HYDERABAD
%" (Application filed under Section 19 of the Administrative Tribunal Act, 1985)

| -
| O.ANe12-57Fef 1997
Between: | , S
MadisheuyVanamma,ff : wererees Applicant
| :
AND | '
i
1. The Divisional y
South Central Railway,
'Secmderabad.&(oﬂm “ e Rcspondenis '
| CHRONOLOGICAL EVENTS
| .
SNO.  DATE . . EVENT ' PAGE NOs.  ANNEXURE,
r
|
|
1 19-10-69 " Applicant joined in the .
!f - Respondents Orghnisation N
r
2 ' 1977 o
" 0 16-3-1987 . . Represeration given to the
f - Respondent for correction of
| Date of Birth R
f .
3 2011994 The Respondent sent a letter
f - tothe Applicant saying that
/ - first Respondent is &
competent person for cor--
| ectionof Date of Birth. =~ . .2 ..
] .
4 7‘2—12-96 - +A clarification asked by the
"Respondent with regardto
] 'Dateof Bith. T I
| " o
5 f!i8-12-96 The Applicant givena detailed - - -
i answer . ‘ 2
] | -
6. | 23-06-97 The Respondsnt rejected the
f claim of the Applicargt
ff regarding Dale of Birth 2
j ' e
7. | 04081972 Stmdmg()rdempasedby _
!f Railway Board. 3
8 | 23061997  Procceding No. FERI2 Ch -
ff IViVol2 . . 6
]
TSy M-10-1968 mﬁm,fﬂwmm ",fj e ?ge-x s
"o, ) "204-1994 T . "DRM(P) BG/SC No. cprmr
Bills V/Engg. e
! _ .
b P kil
]

-,
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" INTHE CENTRAL ADMINISTRATIVE TRIBUNAL ADDITIONAL BENCH:AT. HYDERABAD .
[

- 0.ANo. |25 of 1997

Between: |
Madishetty V a, |
W/o.Madishetty Komaraiah, aged 45 years l
R/o.Narakkapet Nallabelly (M) o o ]
~ AND f“
|
1. The Divisional Railway Manager, ’
South Central Railway, A Y }
ﬂnm‘* N’*’” !
Secunderabad. ’
2. The Senior Welfare nspector, . ' :
6Jo DRM(P) , 5" Floor, |
Sanchalan Bhavan, BailwayNisyamn, ;
‘Secunderabad. | ' }
3. The General 5
South Cm&albmﬁ M/\ t(!'y ate
Secunderabad.| o Respondems'

APPLICATION FILED UNDER SECTION 19 OF THE CENTRAL
AD STRATIVE TRIBUNAL ACT 1985
I-Mgmw

Madishetty Vanamma, W/o.Madishetty Komaraiah, aged 45 yeats,R/o Na;-akkapc

(V), Nallabelly (I\T) , Watangal District. !
|

The forsemccofallnohcesonmcabuvenmwdapphcmtlsthatoflus _
“her counsel M/sB.SUDHAKAR REDDY, SmtB.NEERAJA SUDHAKAR REDDIY,, .
V.SURENDRA REDDY, & SURYA NARAYANA SASTRY V. Advocates, MIGHI, "

; I F

Block - 9, Flat No.9, Baghlingampally, Hyderabad-44. - |

1. Thé Divisionasl Manager, South Confral Railway, Raitway Nilayam, .

2. TheWelfare Inspector, South Central Railway, Secunderabad.

3. The General Manager, South Central Raillway, 'Secunderabad.




The address ffor service of notices on the above named respondents is same as

shown above.

3. Particulars of the order against which application is Made:

(D IIE e / /‘!
This O.A 15 filed )or payment 05:_\ Monetary Benefits and-appoiniiment—to—an

1ﬂpgﬂ’@ﬁ/) _ ﬁmé‘maé{ fy
|

4. Junsdiction of the Tribunal:

’

The applicant declare that the subject matter of the order against which he want
redressal is within the jurisdiction of the Tribunal as per Section 14 of the Act. f
{

5. Limitation: |

This appljca‘tion is within time as per section 21 of the Administrative Tribunal Act,

19835, as the applicant filed this O.A.

6. BRIEF FACTS OF THE CASE:

144 Tt is submitted that the husband of this applicant Sri Late Kumaraiah was workihg
as Gangman under) the Control of Chief Permanent Way Inspector, Kazipet during 1989-
90. The applicanty husband suddenly died on 23-2-1990. Then the applicant approachgd

the Respondents for Employment and other monetary benefits.

1% 7 The applicant submifted a Representation for providing Compassionate

Employment to the applicant or her children, and also requested for payment of jall

monetary benefits [ncluding pension. But there was no response.  The applicant caused a
Legal Nofice to be;issued 1o the Respondents under Section 8¢ of C.P.C. on 22—02—191 4.
(Vide Annexure -|II) But even after that Legal Notice was issued there. was no respohlse

from the Respondents . After that another Legal Notice was issued to the Respondents,

then the Respondents orally directed the applicant to submit a Succession Certificate to: e

duly obtained from Competent Court. l

¢ :; |/
th ?Fhe applicant submits that the- she filed O.P.28 OF 1994 in the Principal Distiict
Munsiff at W, aran%ai for issuance of succession certificate. The Hon'ble Principal- District

Munsiff’ Court, Warangal issued Succession Certificate on 3-7-1995 (Vide Annexure - {I).




r
|
.r.-‘,' ;

. The succession Certificate dt.3-7-1995 obtained from Competent Cowrt was submitted 510

the Respondents. But again the Respondents did not respond. Then the applicant caustd
another Legal Notice D1.23-2-1996 to be issued to the Respondents. The Responde

have not replied or|Responded to the Legal Notice dt.23-2-1996 or the Representation of

|
the applicant, x :

|

Pension etc to the Applicant, including compassionate appointment. The Respondcngha\ie

A
not paid any Monetiry benefits or-made compassionate-appointment fill today. Hence thi ,_i; v

0.A. i

(yv ) Hence, this O.A is being filed for releasing all monetary benefits inchuding Gratui

7. Details of Remedied Exhausted:

/ 1
The applicant declares thatthe has availed of all the remedies available to hﬁﬂ(undé' -

: N P.PAD  I1melAd iy
the relevant service tules efc.  Jhrpogy A R PAD I o 22/

8. Matters not previpusly filed or pending with anv other Court:

‘The applicant further declares thatsh; had not previously filed any application, wnt
Petition or suit regarding the matter in respect of which this application has been made,
before any Court or|any other authority or any other Bench of the Tribunal nor any such
application, Writ Petition or suit is pending before any of them. .'

9. Relief(s) sought for:

i
It is prayed that this Hon'ble Tribunal may be pleased to:- i

1

It is prayed that this Hon'ble Tribunal may be pleased to direct the Respondents to
appeint-the-applicant-orany one-of her-children in-any-suitable-post-and-consequently pay
ol . . ] ) Lo i et
penalmtdrestop all monetary benefits including Gratuity, Pension efc since 1990, and pas§
such other order or orders as this Honble Tribunal deem fit and proper in the
circumstances of the ¢ase. .

10. Interim Relief:

V — |
Pending final |decision on the applicBhignthe applicant seeks for issuance of the!

following interim ordars.




bt

To release and pay all monetary benefits including Pension, Gratuity eic to the
applicant immedialely and pass such other order or orders as this Hon'ble Tribunal deem

fit and proper in the circumstances of the case.

11. Particulars of Cdurt Fee:

) IP.O.No| /2 229720 g Date. th/éé‘?

1) Drawn on|& payable at- J ) @t‘f ‘S\g\ g

12, List of Enclosurgs -

1) LP.O.
it} Material paper, Covers, Acknowledgements.

VERIFICATION

Madishetty Vanamma, W/o.Madishetty Komaraiah, aged 4
years,R/0. Narakkapet (V), Nallabelly (M)Warangal District. do hereby verify and state tha

the facts stated above are true to our personal knowledge and that I have suppressed any material

facts.

J— Y

—

i ’}7

COUNSEL ffOR THE APPLICANT F THE APPLICANT

Hyderabad:
dt: 2)-07-97.




DECLARATION

1. The dpplicant hereby declares that he is not a part to OARP/WP.

pending before this Tribunal or disposed of by this Tribunal/Erstwhile Tribunal/High Coul

Andhra Pradesh, 1

The applicant is not a were that he is a part to any OA/R.P. pending before

Tribunal or that

Tribunal/High Court of Andhra Pradesh, is which the same issue or similar controversy has |

raised.

2. The apg

as Respondents m

following reasons.

COUNSELEORT.

which the same issue or similar controversy is/ has been raised,

any OA/RP/WP. has been disposed of by this Tribunal/Erstw

olicant hereby further declares that persons likely to be effected are implea

this application/not implead as respondents in this application for

rt of

this

hile,

2eeN

&

the

HE APPLICANT

=T e
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SUCCESSION CERTIFICATE

IN THE COURT OF THE PRINCIPAL DISTRICT MUNSIFF: AT WARANGAL

ORIGINAL APPLICATION No.28 of 1994

Between:

1. Madishetty Vanamma W/o.Late Komuraiah, age 45 years, Hindu, Occpation: House-
hold.

2 M.Ravi S/o.Late Komuraiah, age 25 years.

3. M.Maﬂakka D/a.Late Komuraiah, age 20 years.

4. M Rajitha D/o.Late Komuraiah, age 16 years. } Minors through their mother M.Vanamma

5 M.Saraswathi D/oLate Komuraiah., age 14 years.
6. M. Annapurana(D/o.Late Komuraiah, age 12 years.  Petitioner No.1
All are R/6.Narakkapet Village of Nallabelly (M), in Warangal District.

...... Petitioners

AND

1. The Divisional Railway Manager, South Central Railway,
Secunderabad.

9 The General Manager, South Central Railway, Secunderabad

To

1) Madishetty Vianamma W/o.Late Komuraiah, HIndu, House-hold age 45 years.
2) M.Ravi S/o.Llate Komuraiah, age 25 years

3) M.Mallakka d/0.Late Komuraiah age 20 years

4) M.Rajitha“]:):g).],atc Komuraiah, age 16 years (Minor)

5) M.Saraswathi D/o.Late Komuraiah, age 14 years (minor)
6) M.Annap D/o.Late Komuraiah, age 12 years (Minor)

All are residing lt Narakkapet village of Nallabelly Mandalam in Warangal District.
(Petitioners 4 to[6 being minors represented by their mother Petitioner No.1 Madhishetty

Vanamma).

WHEREAS the above named petitioners have been filed Petition under Sectio

372 of Indian Sticcession Act to issue Succession Certificate in their favour of Pensio
amount of Rs.400/- per month (annuat Pension will be Rs.4,800/-) and monitory benr:lits

approximately of Rs.10,000/- of late Madishetty Komuraiah, Gangman is Railway wh is

the husband of the Pelitioner I\_Jo. 1 and father of the Petitioners 2 (o 6.




| (¥
i .:

sed the Petition. Hence this Court DOTH ORDER
per month (annual

ately of late

Nobody appeared and oppo
that the above named pe tioner are

pension will be Rs.4,8004-) and Rs.10,000/-

Madisetty Komuraiah who is the husband of the Petitioner No.1 and fathe
rked as Gang Man at Unit No.4 of Chief Permanent Way

_ Petitioners 2 to 6 and who WO
- Inspector, Kazipet (Central). This Succession Certificate is issued accordingly.

entitled to the pension of Rs.400/-

other monitory begeﬁts approxim
r of the

Given under my hand and seal of the Court, this the 3rd day of July, 1995.
‘r

IN THE COURT OF THE PRINCIPAL DISTRICT MUNSIFF AT WARAGAL r

O.P.No. 28 of 1994
: .}

| Between:
~

' Madishetty Vanamma and 5 others .. .. Petitioners

) .

: AND !

The Divisional Ra
rabad and another

ilway Manager, ‘
South Central Raiiwq:iy, Secunde ... Respondents
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» S o | <
J““'"“”’“‘”’““"‘"‘"’“m‘"‘?‘lw ” A y1e ALere. /7 th i
et Pannaty Surender Kumar s.sc.uu v
/' p A Advocate r i ',’ '
PV | PAXACSHT COLONY, _ iii ran
NiAle ID |/ o ) ) '_,‘-
| HANAMKONDA. Warangal-506 001, : {if-r{-&-",,,
. | NS R
~AER. REGD , POST A K NOFE BRSE s e b
[ “riitsromt T E LJL, r] I.l‘.“.‘:‘u‘ék
fyinress
TO - ¥4 T
1. THE DIVISIUNAL RALLAAY sAWAGER B e
SOUTH CINTRAL RAILWAY, - . - i i
HAILwAY NI[_;‘-.YA“,SL:C\J-.\L'ERPB:’«D. St *i gl
2. THE GENIRAL MAYAGE A, RS
SCUTH CENTRAL RAILAAY? e
RALLAY WIEAY o, SLOULIRRSRD, - R
Sir(s), T

lkef: -Ist Legal Notice Dt.31-12=1993,
Vannama, #/o.Late Kbme¥raiah, Aged About 44 Years, Occind ;ﬁﬁgﬂiﬁi
R/o.waranq$1 Listrict, 1 addrass you this second lega} I s
notice as hereunder: i

e ,
That Jy cliznts husband by namely Hadisetty Kemaraif :?;5{}
S/o.MNarsaldh was working as Ganzman under the control of ¥ I Ady
CoPeita1(S.C.R)K2ZJ, On 23-2-199Q, all of sudden-the saiQ‘rﬁﬁgiii
Komaraziah died leaving wy ¢llent, One son and four daughters,~:
Anony them,| Madisetty Bavi, the only sem of the deceased o
Konaratah 15 22 Yesrs ald and eligible for employment un.Qr?L S
the deceasefl employces quota, Inspite of several represent-’ i
~Lations made by the absve Ravi, so far ha was not glveni) ¢
posting ordérs under the deceased smployees quota. .
My cliént further stales that you have been insistlﬂi
the succdsq%on certificate tc realige the monetary benefifts
of deccased|Komaratah but zt no time he never informed o
to my client that tha extent of amounts nayadle to my client
under diffefent accounts. Therefore, my client ig unableﬁio ,
obht;in succjssion cextifieste. Thus, you acdressee No.il&‘Q
are required to furnish the amounts payable to deceaged S
Koetaralah sd a¢ to my client to ohtaln succession certificate. .

I, theﬁgEOre. hereby called upon you the addresseg Ho, 182
that to provide cumployuant to the eldest son by nanely
M.lavl of dalagsed Komaralah under the Jdeceased emuloyees ;!
quota and furnish the amounts payable to the Hezenxes laagal =
Kezxxrakah nelrs of deceased Kemaralah within receipt of ]
15 days of this legal notice nereof, Utherwige, my client:
shall seek Justice from the court of law holding that thn”
addressee lol! & 2 are jointly andl!severally iiable for %he

tosts, conseguences and incidental thereto.

IR %l\ A :

ADVOCATE,

SOk TS Ly
. o oo, QW“(‘ . 4
Ynder the instructidns ot my client Smt,Madisqt'Xﬁgyw“
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HYDERABAD BENCH:

Lt
IN THE CENTRAL ADMINISTRATIVE TRIBUNA

- ' AT HYDERABAD
i . . -1997
/9 Date of Decision: 25.9
oA NO. 1257
-~ Applicant
Madishetty Vanamma .e
AND
1. The Divigional Railway Manager.
South Central Railway,
Sanchalan Bhavan, Secunderabad.
2. The Senlor Welfare Inspector.
" o/o D.RIM.(P), 5th Floor, e
Sanchaldn Bhavan, Secunderabad.
. The General Manager.
> South Central Railway. _ pespondents
Rail Nilayam, Secunderabad.
Redd
counsel fpr the Applicant: Mr. B, Sudhakar vy
: imanna
Counsel for the Respondents: Mr. V. Bhima _ [
CORAM: .
THE HONIBLE SRI H. RAJENDRA PRASAD: MEMBER (ADMN.
ORDER
(Admn. )

(pér Hon'ble Sri H. Rajendra Prasad: Member

| Heard Mr. V. Suryanarayana Sastry for Mr. B. Sgggizar
Reddy{for the applicant and Mr. Bhimanna for the respon .

This is a relatively straight.forward case where the
applicant, after duly filling the succession certificate as direct

b

by the Respondents, is now claiming payment of the retiral benef
which became due after the demise of her husband Sri Komaraiah,
formerly Gangman under Chief Permanent Way Inspector.,

The case is disposed of with a direction to the sole
Respondents in the case to have the,case examined expeditiously

if and as admissible

and [1ssue necessary sanctions within 90 days from the date of

receipt of this order. It may be ensured that this direction i
duly complied with within the time indicated, since the famiiy
the| deceased employee is stated to be under considerable finane
stress since the death of the employee which occured 7 years ag

#

A copy of the OA may also be sent to the said Respon

— J.L
(H. RAJE RASAD

PRASAD)
MEMBER (ADMN,)

<
Date: 25th September, 1997. mﬁ%ﬁr

w -
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W 1257/97+
l
To l

l
i. The Divisional Railway Manager,
SC Rly, ?’anchalan Bhavan, Secunderabad.

2. The Seniéz Welfare Inspector,
0/0 D.RiM.{(P) 5th Floor,
Sanchalan Bhavan, Secunderabad.

l
3. The Generd Manager, SC Rly,
Railnilayam, Secunderabad.

4. One COPY to Mr., B,Sudhakar Reddy, Advocate CAT,Hyd.
i

l

5, One copy to Mr.V.Bhimanna, &C for Rlys, CAT.Hyd.
|

6. One copf to HHRP.M.(A) CAT.Hyd.

7. One cc:plty to D.Re(A) CAT.Hyd. 3

l
8. One spare copye.
I
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I Court.
TYPED BY: CHECKED BY;

COMPARED BY: . AFPROVED BY:

IN THL CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

THE HON'BBE MR.JUBTICE.
VICE~ RMAN

-An

‘THE HON'ELE ¥“R.H.RAJENDRA PRASAD 3M(a)

.
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DeaoNo, 2571 /c‘7 ‘
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. B
Disposed of with Directions.‘
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Dismiswed as withdrawn
Disgmissed for default
Ordefred/Fe jedted
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